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_ HON'BLE MR,.S. R, ADIGE VICE CHAI A aN () .

2. Director General,

. in I8,

.2 foplicant, o belongs to BSF came on

he uas mppointed to the higher rank of Junior Intelligence |

CENTRAL AOMINISTRATIVE TRIBUNAL PRINCIP AL BENO
04 No,1196/99 " ,

h - J;\;V CARY 200&5‘1,,

New Delhis Dated: this tha 4~ day of : &

HON'BLE MRS, LAKSHMI SusMIN ATHAN,M M8 ER(D)

Janki Prasad Dimri ,

5o shri Kali Ram ODimnd ,

E-Sg’ IB mloan Patal U’iaﬂp .
NBU Delhi- oeee mpli Caﬂto’

-(By ﬂdvo cates S$rli G, 5. haman )

: \Iers'ug
1. Whion of India,
through
0i recto Ty

Intelligenca Buresau,

Midistry of Home AFfalrs,
Govty of India,
North BlOd‘p ’

New Dalh{y

-

Border Security Force,
Ministry of Home aPfairs,
Govt, of India,

0G0 mmplex,

Lodhi Rvad,

New Delhi-03 4 oeso Regpondaents,
(By adwecate: shri s.M,arif)
| | ORDER
BY HON'BLE MR, S, R, ADIG E, VI CE o NLETOR
ﬁbpli cant impwns respondents’ ordersdated

559,98 (Annexure-m),’ dated 15, 3,99 (anexure-p2) and

2552,99 (annexure-p3). He seeks pemanent absorp tion

deputation to I.8,(Bureau of Investigation Por g period of
3 years vide order dated 13;‘4.94(Annexure-ﬁ1)). Sub sequently

Officer Groll we e.f. 26,12,96, pas there was no vacahcy )

in the higher rank of 310 in BOI, epplicant was asked to |
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exanined and respondents dedl ded to defer his relief till

: adninistratia{e’ reasONs to zgree to gpplicent’s extenasion

acceded to and stood relieved from IB y, e, fy 3153, 99,

3 ‘ It is well settled that smpplicant being a
deputationist to I8, has no enforceable legal right to

dq;ar‘lmant or to @ﬂs in‘ IB to complate his nomal
period of deputations fplicent adnittedly opted to
wrk in I8 Por complation of his remaining period

of deputations By respondents’ sndorsement dated

26,3, 98(;‘\.nnexur9-‘R-r»I) spplicent was asked to

keep himself in readingss to be repatriated to his
parent organisation viz, BSF, w,e.P. 31,5,98, By

order dated 14,5, 98 (ﬂnnekure-R II1) espplicaent's
services yere rep atriated to BSF, mplicant reprecented
on 654,98 (pnnexure= eI \l) for retention in 18 on

domestic grounds, The representation was symp atheti cally

he ‘wmploted 5 years in 18 1,0, till 18,5,98 (annexure=R V)
Respondent No, 2 A(D.G.BSF) was al so infomed acoo rdingly,
but respondent Noi'2 in his laetter dated "4, 6, 98

(ann extre=2 VI) expressed hig inability .dua to

of deputetion, end requestad IB to reliave him imm gdi ately
to enable him to report to BsF, T ereupon , upon
f‘urﬂ:er representation from q:plicantjcorrespondanca
énsuéed batueqn 'IB& 35F and eventuslly by order dated
11,5499 (Annexure-rif-xV) gpplicant was infomad that

his request for wntibuation of deputation had not bgen

comp el IB to absorb him pemanently, Further ﬁaplicant.
al raedy stands relieved from IB wee. s’ 31,.3, 99,.

.The 'O'A warrants no interferencea and thg
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arguments/reliof s relied upon by gplicaent®s counsal

53-

in his written submissions do not avall gppliceant

in the light of the legal and Pactual poal tion outlined in

pars 3abo ve.

5, he Op is diemi ssed; No oo stg
M ', /K/O&?:
(MRS, LAKHMI SumnINATHAN ) (S. Re ADIGE’)
M EMBER(T) | VICE CHAIAMAN(a).
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